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C.R.8. Scheme for Members of
Parliament

+
Bhri Ramkrishan Gogla:
*31315.{ Shri Bbakt Darshan:
.  Shri Hem Raj:

Will the Minister of Health be
pleased to reder to the teply given to
Starred Question No. 2016 on the 23rd
April, 1959 and state:

(a) the further progress made in
the introduction of C.H.S. Scheme for
Members of Parliament;

(b) the nature of the scheme as
finally decided; and

(¢) when the scheme will be intro-
duced?

The Minister of Health (Shri Kar-
markar): (a) to (¢). A statement
giving the information asked for fis
placed on the Table of the Sabha.

STATEMENTY

(a) The question of extending the
C.H.S. Scheme to Members of Parlia-
ment was recently reviewed by the
Ministry of Finance, which took the
following decisions;—

(i) The facility for three dispen-
saries exclusively for the use
of the Members of Parliament
being excessive, in as much as
under the CH.S. Scheme one
dispensary is provided for
2,500 families, only one dis-
pensary should be opened for
the Members of Parliament
instead of three dispensaries
as contemplated earher.

{n1) The expenditure on this
account should appropriately
be a charge on the budget of
the Parliament and not on the
budget of the Ministry of
Health.

(b) The suggestions of the Ministry
of Finance were considered by the
Joint Committee on Salaries and
Allowances of Members of Parliament
at the meeting held on the 7Tth
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September, 1938. The Jwint Com-
wmitteg decided that (1) there shoujd
be three dispensaries, one each fn
North Avenue, South Avernue mhd
Conatitution House or near sbeut -in
addition to the First Aid Post in the
Parliament House; (2) the three dis-
pensaries may be opened to oler
Central Government employees also;
(3) the contribution from Members of
Pailiament may be recovered at the
same rate as for the Central Govemn-
ment employees on the salary basis;
(4) that difference between the coOst
of the scheme and the comirisitien
from the Members of Parliggpent
should be borne by the Ministry of
Health.

(¢) The decisions of the Joint Com-
mittee are under examination. ‘It is
hoped to implement the stheme by
the time of the next session of the
Parliament.

Sbri Ram Krishan Gupta: May I
know whether the Ministry of Finance
has considered the suggestions of the
Joint Committee? If so, what jx the
final decision of the Ministry of
Finance?

Shri Karmarkar: I understand that
the representative of the Ministry of
Finance was also present at the recent
meeting. But this matter will have
to be formally processed through with
the consent of the Finance Ministry,

Shri Bam Krishan Gupta: My ques-
tion was this There is Some differ-
ence between the decision of the
Finance Ministry and the view taken
by the Joint Comamittee. In view of
this, may 1 know whether the Minis.
try of Finance has accepted the view
taken by the Joint Commuttee?

Shri Karmarkar: I understand that
at the meeting of the Joint Commit.
tee—the latest—the representative of
the Ministry of Finance was also pre-
sent. But, as I sald the matier will
have to be processed through Finance
finally.
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Shri Thirumala Rao: In view of the
fact that this scheme has been pend.-
ing consideration before Government
for several years, will the hon. Minis-
te1 see that 1t is expedited at least by
the expiry of the hfe of this Parha-
ment?

Mr. Deputy-Speaker: A gouvd sug-
gestion

Shri Sadhan Gupta: The statement
shows that the contribution will be
on a salary basis May [ know
what 15 the amount of comtribution
which would be recoverable from
Members of Parliament?

Shri Karmarkar: 1 presume Rs 3§
per month,

Shri Tangamani: What 1s the view
of the Government and the Health
Ministry about 3 dispensaries as
against 1 dispensary alone whuch
would be made available for mem-
bers of Parliament as suggested Dby
the Tunance Ministry?

Shri Karmarkar: The Health Minis-
try 1s of the view that has been given
now by the Joint Committee )





